FIR No.: 458/19
PS- Sadar Bazar

21.07.2020
(Through Video Conferencing at 11.10 am)

This is an application for releasing of mobile phone.

Present :  Ld. APP for the State joined on Cisco Webex.

Mr. Kashtub Nand Joshi, I.d. Counsel for applicant has not joined o
Cisco Webex despite information.

10 has filed his reply electronically.

Instead of releasing the articles on superdari this Courtis ofthe « o |
that the articles has to be released as per directions of Hon'ble High Cowt o
Delhi in matter of "Manjit Singh Vs. State" in Crl. M.C. No 4483 2013 dated 8

10.09.2014. .
Hon'ble High Court of Delhi in above-said judgment order ‘-*-hiig P

relving upon the judgments of Hon'ble Supreme Court of India in maust of

rSunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT

638 "General Insurance Council & Ors. Vs. State of Andhra Pradesa & OTS'

Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and "Basavva Ke

Dyamangouda Patil Vs State of Mysore", (1977) 4 SCC 338 has held :

50 The valuable articles seized by the police may be released to the person
who. in the opinion of the court, Is lawfully entitled to claim such as the complainant Gt W4
hous.e theft, robbery or dacoity has taken place after preparing detailed panchnama of sug@a

articles. taking photographs of such articles and a security bond
60. The photogravhs of such articles should be attested or countersig

the complainant accused as well as by the persan to whom the custody is handed over.
ever necessary. the court may get the Jewellery articles valued from a government

valuer :
61 The actual production of the valuable articles during the trial

pe insisted upon and the photographs along with the panchnama should suffice for the pi

poses of evidence. '
Considering the facts and circumstances and law

Hon'ble High Court of Delhi article in question i.c mobile phone
licant on furnishing security bond as per valuation

the app

Scanned with CamScanner



and after preparation of panchnama and taking photographs of article mc‘ :
IMEl number as per directions of Hon'ble High of Delhi in 3MM
paragraphs. 10 is directed to get the valuation done of the article prior 1, :
relcase the same to the applicant as per dircctions of Hon'ble High Court
Delhi Panchnama, photographs, valuation report and security bond shal

filed along with final report. ‘
One copy of order be uploaded on Delhi District Court we

Copy of order be also sent to the e-mail of SHO PS Sadar Bazar/Civil Lt

Ld. Counsel for applicant. The printout out of the application, reply and the «

be kept for records and be tagged with the final report.
(MAND] KL
MM-6(C)/THC/Delhi/21.0
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FIR No.: 0141/2020
PS- Sadar Bazar
21.07.2020
rough Video Confe ing at 11.05 a )
This is an application for releasing o b e ol

Present :  Ld. APP for the State joined on Cisco Webex.
Mr. Manish, Ld. Counscl for applicant kas not joined on Cisco Webex

despite information.
10 has filed his reply clectronically.
Instead of releasing the articles on superdari_ this Courtis of the view

that the articles has to be released as per directions of Hon'ble High Court of

Delhi in matter of "Manjit Singh Vs. State" in Crl. M.C. No.4485/2013 dated

10.09.2014..
Hon'ble High Court of Delhi in above-said judgmentorder while

relving upon the judgments of Hon'ble Supreme Court of India in matier of

»Sunderbhai Ambalal Desai Vs. State of Gujarat"; AIR 2003 SUPREME COURT
638 "General Insurance Council & Ors. Vs. State of Andhra Pradesh & Crs.”

Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and "Basavva Kom

Dyamangouda Patil Vs State of Mysore", (1977) 4 SCC 358 has held :

59 The valuable articles seized by the police may be released to the persom. L

who, in the opinion of the court, is lawfully entitled 1o claim such as the complainant at whas:

house theft, robbery or dacoity has taken place after preparing detailed Wm# G-

articles. taking photographs of such articles and a security bond = hd
60 The photographs of such articles should be attested or counte

accused as well as by the person to whom the custody 1s hand

the complainant
ever necessary the courl may get the Jewellery articles valued from a govern
valuer .

61 The actual production of the valuable MIestgm
be insisted upon and the photographs along with the panchnama should suffice for the pur

paoses of evidence.
Considering the facts and circumstances and law laid d

Hon'ble High Court of Delhi article in question i. mobile phone |
ing secur I M ' .-'_?ja__'g_;{-l_}:%_- tion r

the applicant on furnishis
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